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Hon.Dr. R.K. Saxena, J.M. 
Hon. Mr. Ii. s. Ba wej a, A. M. 

• Shri S.K. Misra, counsel for the applicant 

is present. 1he notices according to the Form No.a which 

is placed on record, were sent to the respondents on 

04 • .10.95. It may be mentioned that nobody has signed 

thi.s form. This ki nd of mistake is not appreciated.If, 

unsigne~,Wm rio.8 is sent to the respondents, it carries } 

n9~•l Sbri G.P. Agrawal, Standing counsel for the 
respondents is present in the Court and he is prepare 

to receive fresh notices. The office shall serve notices 

alongwi th the cop~es of the O.A. on Shri Agrawal who 

shall file counter-reply within 3 weeks from the date 

of receipt of the notices. The applicant shall be at 

liberty to file rejoinder, if any, within l week there­

after. Fix on 14.2. 1996 for orders. 
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J.M. 


